8907 Indian Penal Code (Amendment) Bill

There was a request made by Shri
Nand Lal Sharma that his Bill regarding
the prevention of cow-slaughter should
be upgraded from B to A. A similar bill
was brought by Seth Govind Das and
it was discussed in this House some-
time back. The House has already ex-
pressed its opinion, and so the discus-
sion of the same Bill and spending time
on that was not thought to be neces-
sary. Therefore, it was put under B cate-
gory. A request was made by him again
sometime before that it should be up-
graded from B to A. But that was re-
jected on the ground that I have already
stated, namely, that the same Bill was
discussed in this House. He has again
made the request. No additional ground
is there for taking the Bill from B to
A. It has already been consigned to cate-
gory B, and there is no necessity to up-
erade it from that category.

Mr. Chairman : The question is :

“That this House agrees with the
Fifty-third Report of the Commit-
tee on Private Members' Bills and
Resolutions presented to the House
on the 16th May, 1956”.

The motion was adopted.

)

INDIAN PENAL CODE (AMEND-
MENT) BILL*

(AMENDMENT OF SECTION 494)

Shri S. V. Ramaswamy (Salem): I
beg to move for leave to introduce a Bill
tl'\arg)(;er to amend the Indian Penal Code,

Mr. Chairman’: The question is*

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860".

The motion was adopted.

Shri S. V. Ramaswamy : I introduce
the Bill.

Mr. Chairman : Shri M. L. Dwivedi
is absent. We shall pass on to the next
business.
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MINES (AMENDMENT) BILL
(AMENDMENT OF SECTIONS 33 aND 51)

Mr. Chairman : The House will now
resume further discussion of the motion
moved by Shri T. B. Vittal Rao on the
4th May, 1956:

“That the Bill further to amend
the Mines Act, 1952, be taken into
consideration”. ’

Out of 13 hours allotted for discus-
sion of this Bill, 29 minutes have been
taken up on the 4th May, 1956, and
one hour and one minute are still avail-
able. Shri T. B. Vittal Rao will continue
his speech. He has already taken 29
minutes and so he will be brief.

Shri T. B. Vittal Rao (Khammam):
The other day, 1 was narrating at great
length the working and living conditions
of workers in the mines. There is an
invidious distinction even in the present
Act, with regard to two categories of
workers. While the monthly rated wor-
kers get 14 days of annual leave with
wages, the daily rated workers are given
only 7 days. So, by the amending Bill,
1 seek to remove this distinction. Even
the grant of this facility is conditional.
During the whole year the workers in
the mines should not go on any illegal
strike. Even if they go on an illegal strike
for am hour, what they have earned dur-
ing the whole year through hard work
is taken away. Such is the position in
the Mines Act.

1 have brought this Bill before the
House because today there does not exist
any other forum for representation. For
instance, we have got various committees
in the Ministry of Labour. The various
industrial committees which have to meet
regularly do not meet regularly. This is
due to the inefficiency of the Ministry
of Labour. These committees should
meet regularly according to the Inter-
national Labour Organisation’s directions
and instructions, especially when we are
a member of that organisation. But we
are not carrying out those regulations.
If we take the industrial committee on
mines, it has not met since 1952. Four
years have elapsed, but there is no meet-
ing. There are several problems which
we could have thrashed out in a tripar-
tite meeting and we could have tried to
improve the working and living condi-
tions of the miners.
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[Shri T. B. Vittal Rao]

Another indifferent attitude shown by
the Ministry of Labour is in regard to
the recommendations that have been
made by the courts of enquiry which
have been appointed to go into the Amla-

bad explosion and the mine disaster.

in Parasia, where 122 workers were
killed. The court of enquiry in regard
to the latter, after a thorough enquiry,
have recommended that a high-powered
commission should be appointed to go
into the safety measures in the mines.
But up to this day, no action has been
taken. The report was submitted ‘ten
months ago by the Sen Court of enquiry.
The Jamuar Court of enquiry submitted
its report last September, and the recom-
mendations have not been implemented.
We are given to understand by the
Ministry that they have accepted the
recommendations but that they have not
been implemented.

How far we lag behind the other in-
dustrially developed countries in the mat-
ter of production will be realised when
I quote some figures now. While we
produce only 38 million tons of coal in
India, in the United States of America
they produce 458 million tons annually,
which is 12 times more than ours. In
the United Kingdom, they produce six
times more. In Germany,—such a small
country—it is 123 million tons, which
is three times ours. In the USSR it is
391 million tons, which is ten times
more than ours. In Poland it is 84 mil-
lion tons. In China it is 80 million tons,
which is more than double that of ours.

If you look into the production of
gold, the USSR produces 10 million
fine ounces of gold. In the Union of
South Africa, they produce 15 million
fine ounces. So, in order that we develop
our mineral resources and catch up with
these advanced industrial countries, there
is great necessity and immediate urgency
to improve the conditions of the miners.
Until and unless you improve the living
conditions and the working conditions of
the miners. you are not going to induce
them to work for the production which
vou want to achieve. There is a chapter
in the second Five Year Plan on
minerals. It is stated there that the way
in which we exploit the mineral resources
in the country and the way in which we
utilise those resources are the indicators
for- the economic development of our
country. So, I earnestly urge our Minis-
ter for Labour who has been a veteran
trade union leader to accept this amend-
ing Bill.
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Today advantage may be taken by the
employers and the Government because
we are disunited. There are many wor-
kers not organised and there are two
or three federations. But, the time will
come when we will be united. We are
uniting the working class and they will
not tolerate this intolerable condition any
longer. Therefore, 1 urge upon the Gov-
ernment to do something quickly. I ex-
pect the Government which has as its
sole objective a socialist pattern of so-
ciety to accept the small amendment
1 have brought in. With these words, I
commend my motion to the acceptance
of the House.

Mr. Chairman : Motion moved :

“That the Bill further to amend
the Mines Act, 1952, be taken into
consideration.”

Shri H. N. Mukerjee (Calcutta
North-East) : I commend this Bill to the
House with all the earnestness at my
command. The Bill does not ask for any
revolutionary change, but noly for cer-
tain facilities for our mine workers that
appear to be very much more than over-
due.

The work of these employees in the
mines is, as everybody knows, hard as
well hazardous and it is a tale of daily
heroism, unostontatious but very real
heroism. that comes from these mines.
For those greathearted toilers, six lakhs
of them, who go down to the bowels of
the earth and collect treasure of which
they only get a .most infinitesimal part,
and which often goes to fill foreign poc-
kets, the Bill provides that instead- of
seven days’ leave in the year, they should
have a month and that when they work
over-time on the surface, they should,
like factory workers, get double their
normal wages instead of 14 times. This,
therefore, is a very modest Bill which
makes to our Government a very reason-
able request which can be satisfied with
very little effort on their part.

In this House we often hear learned
legal arguments about discrimination.
But I am sorry that the services of our
legal luminaries, of whom there are so
many in this House, are not so much
at the disposal of the toiler as they are
at the disposal of the tycoons in diffi-
culty over some half-hearted social
lation. In regard to annual leave with
pay and in Tegard to over-time, the
minor gets less than the workers in fac-
tories and even in the plantations. Not
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that conditions in the factories and the
plantations are satisfactory—they are
gloomy enough—but even so0, the
minors are at a disadvantage in compa-
rison with them and the Bill only seeks
to correct the anomaly,

The mover has made on the last ooca-
sion as well as today a characteristically
well documented speech. He has shown
how in regard to wages, hours of work,
provisions for safety and amenities avail-
able to miners, compared to all go-
ahead countries, we are very far behind.
He has shown how in respect of the
recent boom in the coal industry—it is
not for nothing that the coal mine-
owners are fighting tooth and nail against
nationalisation—the worker has not only
not profited from it, but today he gets
as real wages less than in 1926, not to
speak of 1939. Mr. Vittal Rao has also
referred to the loot which has been go-
ing on for years now in Madhya Pra-
desh over our manganese ore. He has
drawn our attention to the conditions
in the Kolar Gold Fields, an El Darado
for foreign capital which sticks like a
leech to its arena of exploitation. He
has reminded us of something of that
grimness that overpowers this House
from time to time, every time a mine
accident is reported to us, and of the
fact that the accident rate, both fatal
and serious is nine times greater than
in factories and has increased from 79
per month in 1947 to :90 in 1951 and
119 in 1954. We know how labour pro-
tection laws are haphazard, inadequate
and often unenforced in our country.
We have found out in this House from
time to time howinspection of mines
is sometimes an irony as far as wor-
kers are concerned. We have been told
in Parliament that moneys allotted for
the construction of residential “accom-
modation for miners very often lapse and
we know how owners get out of the
obligation of constructing habitations
for their workers by paying a few hun-
dred rupees as fine for non-com-
pliance with the law. The House knows
how the miners continue to be treated,
like the majority of our country’s toil-
ing population, as subhuman beings.
This Bill, therefore, only asks for a few
crumbs and I ask Government not to
respond with stones. Surely, the miner
can expect a Government which is pro-
cceding with pompous proclamations
about the socialist pattern of society to
allow him a few more days of rest, of
recuperation and retreation and at least
as much over-time as other factory wor-
kers get.
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I may also refer to a point which 1
wish us all here to bear in mind. A
considerable proportion of our miners
belong to what are called aboriginal
tribes, the adivasis of our land, people
who have to toil through the mil-
lennia to build the concrete base of our
civilisation, people who have evolved
their own charming forms of culture, but

“who have lived. as it were, beyond the

pale of Indian life; they have been treat-
ed at best with a sort of superior in-
difference and at worst with callous con-
tempt. But, like all who work to

the world going, they are the salt of the
earth. If today when Government talks
glibly of the socialist pattern of society,
we cannot even give them the barest
minimum of what they badly need, it
will be a shame for Parliament and for
the country. I feel, therefore, that in re-
gard to this Bill, Government is on its
trial. It is a very simple Bill and if
Government is on its tnal, Government
can get out of it with flying colours.
How long will you just talk socialism
and every time the workers’ interes‘s are
represented, reject them as misguided or
unnecessary or motivated by party con-
siderations? Therefore, I = ask—the
Labour Minister is not here, but his
Deputy is here—Government to come
forward and to make a gesture, which it
would not cost the Government very
much to do. Government can make this
gesture very easily; Government can
afford to do it. That is why I earnestly
appeal to Government to come forward
and accept this Bill.

It may be that the principle of the
Bill is accepted by the Government. It
may be that Government may take over
the Bill and bring it in as a Government
measure. That would be the barest act
of justice which we can and should do
for the miners of the country.

Shri N. Sreekantan Nair (Quilon cum
Mavelikkara) : Sir, it would have been
much better if we knew the reaction of
the hon. Minister to the suggestions. If
he intends to accept any portion, it would
have been much better. Anyhow,
now that you have allowed me to con-
tinue the talk, I would like to make a
few remarks on this small Bill.

The Bill relates to two kinds of
discrimination. One is  discrimina-
tion between a factory worker and
a mine worker. It has been pointed
out that a factory worker is not living
in bliss, certainly not enmjoying his life
even as workers in other countries do.
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[Shri Sreekantan Nair]

But, the coal miner, whether coal miner
or gold miner, whatever he is, in spite
of the fact that coal is dirty and gold
is attractive when finished, is entirely in
the most harassed position. He has to
do a very hazardous job, has to go
underground and fight the elements of
nature, with all the callousness of the
mine owners, with all the callousness of
the supervisory and governmental staff.
and get killed or get injured, and when
alive earn a pittance. These mines gene-
rally are run by big vested interests who
have got the Government—especially the
State Government—in their control. You
would be surprised to hear certain facts.
1 had gone to Dhanbad area in Bihar
and even as a Member of Parliament,
I was in danger of my life when I went
to these areas. I am speaking honestly
when 1 say that rowdies or goondas and
the police are in league and the police
department of the Bihar Government is
cent per cent. behind these employers.
There have been several letters which I
wrote to the. . ....

Shri Abid Al : It is very unfair on the
part of the hon. Member to refer to the
action of the Bihar Government and the
Bihar police. I have no information
about that. They are not here to defend
themselves. Therefore. this reference is
not proper.

Shri N. Sreekantan Nair: I only
casually mentioned. ...

The Deputy Minister of Labour (Shri
Abid Ali): It has been so ruled pre-
viously on many occasions. .....

Mr. Chairman: I am not sure whe-
ther it is absolutely barred under any
point of order. It is a general statement.
If a specific statement is made, I would
have asked the hon. Member to produce
some sort of evidence. But, general state-
ments it is very difficult to bar' absolutely.
But, anyhow, objection has been taken

Shri N. Sreekantan Nair: 1 was nar-
rating my own experience only in a
general way. No accusations against any
officer or Minister.

Mr. Chairman : General statements, it
is very difficult to understand.

Shri N. Sreekantasm Nair: I can
understand the objection of my hon.
friend over there. I sympathise with that
and I shall not proceed on these lines.
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I wanted to point out that the life of a
miner is much more ki

and much more difficult, but his remune-
ration is comparatively less than an ordi-
nary factory worker. But, he is diffe-
rently treated in the matter of leave.
He is doing the most hazardous work on
a lesser pay, and he is not getting as
much leave as a factory worker. That
is one aspect. Another aspect is the dif-
ferentiation between the monthly paid
staff and daily-rated staff. This invidious
distinction has been the bane of our in-
dustrial life. In every industry wor-
kers come forward with the demand that
they must be monthly paid. That
demand by itself is not a very illegal
one. That would be something good to
them; at the same time, we find it very
difficult to press their demand. Because
they are not monthly paid workers, they
are undergoing a lot of suffering. Their
services are to be recognised, their
tenure should be fixed and all the pri-
vileges that accrue to the monthly wor-
kers must be given to ordinary workers
also. Unfortunately, because of the ques-
tion of leave and other amenities, the
distinction between daily-rated staff and
monthly paid staff is creating a lot of
trouble for the trade unions, for the
employers and for the Government.

Why should this invidious distinction
be continued? Why cannot some more
fixity of tenure be granted to these wor-
kers? Why not the same kind of leave
be granted? Those who do less physical
work. much less dirty work than these
labourers, get much more leave. Why?
In the context of leave, a mistake con-
ception regarding leave has been creat-
ed. that production will go down or the
annual output will be less. That is not
the case. There may be some additional
expenditure involved. But, the leave is
utilised by the worker to recoup his
health, so much so, he becomes re-
juvenated with greater health to carry
on his work. Then, production improves.
Suppose one month’s leave is given to
every worker, naturally one-twelfth of
the total number of workers will have
to be recruited. So that, the cycle goes
on and the continuous work goes on.
There is no loss of production. Only a
slight increase in the cost of production
will be there. That must be undertaken
certainly to keep the working classes fit
and to maintain them and to make life
safe for them. Otherwise, after one or
two generations, we may not be able
to find workers. We must maintain these
working classes so that in our expand-
ing industries in the next Five Year
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Plans, we may have a more and more
strong body of workers to build our
natioq.

As regards overtime, 1 for one would
never wish any worker to do any over-
time. They are paid double or 14 wages
as the case may be. In the factories,
they are paid double rates. A miner, if
he goes underground, if he takes the risk
of his life, he is paid double wages. 1f
he works on the surface, he gets only
13 wages. In the factory, the worker
does not go underground, but he gets
double rates. The miner should get as
much as the factory worker gets. I do
oot understand this distinction as to why
he gets a lesser amount. As a matter of
fact, why should a worker do overtime
work when all his energies are taken
away, when almost he is like a man in
sleep after 8 hours of work. Why should
he continue to work? Because the em-
ployer wants something urgent to be
done, wants to exploit him still more.
He must be paid to compensate for the
additional physical strain and for the ad-
ditional mental strain he has to undergo.
That is why the Parliament in its wisdom
decided that he should be paid much
more, double rate in the factory. That
amount should be paid to the miner
also. This is the argument in favour of
the amendment.

I would make a general proposition
to the hon. Minister. He himself must
have realised these difficulties and what
havoc these differences between monthly
paid workers and daily-rated workers are
causing to the working classes in this
country. At least as a beginning, 1 hope
he will accept thjs small amendment in
the Bill. The work is done by the real
miners. They must get as much benefit
as the white-collared people or other
sections of the monthly paid staff who
do not actually put in aihysical labour,
get. At least, let us make a beginning.
Let us bring the monthly paid staff and
the daily-rated workers on a par in the
matter of leave. I hope that if this is
conceded, my hon. friend Shri T. B.
Vittal Rao may probably be willing to
bring down 30 days to 15 days’ leave
for hoth. 1 hope the hon. Minister will
at least agree to my suggestion and ac-
cept this small Bill regarding the ques-
tion of leave and overtime wages.

4 p.M.

Dr. Jaisoorya (Medak) : I wish to sup-
port this amendment which Shri Vittal
Rao has brought in for two reasons.
There is no uniform law as applicable

18 MAY 1956

Mines Amendment Bill 8916

to all the coal mines. There are small
coal mines, big coal mines. Some are
very badly run, some are fairly well
run.

There are two things I have noticed.
The shift of eight hours of a worker
is not calculated in some coal mines
from the time the man reports himself at
the pit-head to the time he returns to
the pit-head, as it should be. Very often
he has to go down a shaft and proceed
as far as one mile or 14 miles, and then
his eight hour shift is supposed to begin,
so that actually he does not put in only
eight hours, but much more than eight
hours. That is now not noticed. That
is one point.

Secondly, the British coal mining in-
dustry is one of the most backward in
Europe. It has not yet mechanised as
is the case, for example, on éﬁe Conti-
npent or in America or even ina, and
the health problem of the coal miners
or those who work underground is not
paid that attention as, for example, is
done in China and Russia. For instance,
it is a law in Russia and also China
that nobody should be underground for
more than six hours. In heavy chemical
industries, poisonous chemical industries,
nobody should work for more than four
hours. That is counted as a whole day.
In our socialist pattern of society about
which I have just been reading, a lot
of fine, pious resolutions and proposals
are being made. They are pious wishes,
but we can translate them into reality.
I think our Second Five Year Plan has
already begun, is it not?

Shri Kamath (Hoshangabad): The
period has begun, not the Plan.

Dr. Jaisoorya : A very good thing. Let
us start straight off with this proposal
and make thesc pious wishes a reality.
We are going to discuss it long and
broad, but here is a simple proposition.
I am going to judge this Government’s
sincerity, whether it means really some-
thing serious with this fine Second Five
Year Plan, by the test whether it is go-
ing to reject Shri Vittal Rao’s proposal,
a mild, simple proposal, or not. From
today I will judge your bona fides by
the test whether you accept it or reject
it.

The life of the coal miner is much
shorter due to silicosis and anthracosis
which generally fill the lungs and make
him susceptible to tuberculosis and other
diseases. And therefore,- in China and
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[Dr. Jaisoorya) N
Russia they are forced to go to a health
sanatorium every year, fully paid. Is
there any such thing here? The hon.
Minister has disappeared.

An Hon. Member : There is another
Minister standing over there.

Dr. Jaisoorya: Is there any such
health resort here where it is compulsory
for coal miners or those working under-
ground to go at Government expense
to recuperate their health? You are not
going to give him a sanatorium. At least
give him one month’s leave to go and
recuperate his health. What is wrong
with that? What is stupid about it? What
is criminal about it? You do not want
this, you do not want that, and then
you give me a summary so big with
pious wishes. Let me see you fulfil it
from today.

Shri S;tyendn Narayan Sinha (Gaya
West) : 1 also rise to support the amend-
ment of my friend Shn Vittal Rao. It
has a limited objective, to remove the
discrimination between the factory wor-
kers and the workers in the coal mines
and other mines. I do not suppose the
Government should have any difficulty
in accepting this most reasonable and
modest demand as contained in this
measure.

My knowledge of the coal mine wor-
kers is not as wide or intimate as that
of Shri Vittal Rao who has made a very
elaborate speech in moving the Bill. He
has shown to the House how the produc-
tion has increased. how the colliery
owners are making huge profits and how
the workers’ wages have not kept pace
with the rise in profits. My knowledge
of the colliery workers is confined to
one single colliery where 1 also happen
to be connected with a labour union,
and I can tell you with my own little
knowledge of things that even the little
bit of welfare measures for which obli-
gation is laid upon the colliery owners
and managers is not being carried out.
The inspection is most perfunctory and
infrequent. I will not go as far as Shri
Rao has gone, but the mspector of mmes
or the chief inspector of mines is in-
effective in the matter of reporting
breaches of the rules and by-laws or
non-fulfilment of the obligations impos-

ed upon the colliery owners. I do feel’

from my own knowledge of things that
they have not been able to carry out
the obligations imposed on them. Per-
haps the inspection has not been as
thorongh or detailed or as vigilant as
it ought to be.
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My own experience is that even in
respect of sanitation, supply of drink-
ing water, good housing etc., the colliery
owners are absolutely indifferent. I
found that the manager of the colliery
must have water supply for his gardens,
but he was not making arrangement for
supply of drinking water to the colliery
workers. This was something which was
heart-rending when 1 saw it. On enquiry
from my friends who are working there
all the 24 hours I found that it was
brought to the notice of the inspector,
but no action seems to have been taken
either because the inspectors find them-
selves ineffective against the big bosses
of the collieries or because they found
that their reports- were not acted upon.
Something of the kind must have hap-
pened. That is why this flagrant breach
of the obligations on the part of the col-
liery owners is committed.

What is demanded in this Bill is quite
simple. It wants this discriminatory
treatment to go, and 1 believe that the
Government would not find any diffi-
culty in accepting this amendment.

Shri N. Rachiah (Mysore—Reserved
—Sch. Castes) rose—

Mr. Chairman : How much time wili
the hon. Deputy Minister take?

The Deputy Minister of Labour (Shri
Abid Ali): Twenty minutes.

Mr. Chairman : How much time does
the hon. Member want?

Shri N. Rachiah : Whatever time you
\!

Mr. Chalrman: Three or four
minutes.

Shri N. Rachiah: I am glad to sup-
port this Bill because this is a very
simple Bill aimed at giving leave and also
tenure of employment for the poor wor-
kers in the mines. I have also moved
with some mine workers. As Shri Vittal
Rao has said, in other countries they
have been very considerate. Apart from
this relief which is sought by this Bill,
they have been given lots of other
social protection ‘and encouragement.

So far as this Bill is concerned, it
seeks to provide :

“Every person employed in a
mine who has completed a period
of twelve months’ continuous ser-
vice therein shall be allowed, dur-
ing the subsequent period of twelve
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months, thirty days’ leave with full
pay or wages based on the average
pay or wages for the twelve months
immediately preceding the leave,
as provided in section 52”.

This provision is very simple, but its
implications will be very helpful to the
poor workers in the mines.

In this connection, 1 would like to
controvert one statement made by my
hon. friend Shri T. B. Vittal Rao. I
know that he is one of the great cham-
pions of industrial labour. But he charg-
ed the Ministry with having been in-
efficient and indifferent to the workers’
interests. There, I do not agree with him.
The Ministry has been efficient, and it
has been doing its work. But I have
one criticism to make against this
Ministry and that is this. While this par-
ticular Ministry at the Centre has been
fully utilising all the funds and giving
great attention to the encouragement
and protection of industrial labour, it
has not paid sufficient attention to agri-
cultural labour. Even under the Second
Five Year Plan, our Government have
not done full justice to the agricultural
labourers.

Shri T. B. Vittal Rao : They also come
under this Ministry.

Shri N. Rachiah : Even if all the
dustrial labour is put together, it would
not be equal to even one-tenth of the
agricultural fabour. And yet this Minis-
try has been mofe sympathetic and con-
siderate and liberal in the matter of giv-
ing amenities to the.miners and other
industrial workers. than to the agricul-
tural labourers. I hope every hon. Mem-
ber in the Opposition will appreciate my
point.

If you compare the position of the
common man with that of a labourer
in any field including jculture, in
other countries, you will find that the
common man is always economically bet-
ter off than the worker. That is what
1 have seen in other countries. But here
in this unfortunate country, where ac-
cording to me, the common man i$ the
agricultural labourer, it is not so. I hope
the whole House will agree with me on
this point.

Mr. Chairman: The hon. Member
should conclude now, because there is
no time left.
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Shri N. Rachiah: I am concluding
presently. In our country, the common
man has not been given his due or fair
share or place in our society.

I am interested in the workers in
general and particularly in the agricul-
tural labourers, and I therefore wanted
to speak some more_things about the
agricultural workers. But since the time
is short, I shall conclude with the hope
that our friends opposite will give more
attention hereafter to the emancipation
of agricuitural labourers. Now that the
Second Five Year Plan is in the offing.
1 would appeal to the Minister to take
some more interest at least from now
in the matter of giving protection to the
agricultural labourers. With these words.
I support the Bill.

Shri S. C. Deb (Cachar—Lushai
Hills) rose—

Mr. Chairman: I am afraid there is
no time now. Already, we have exceeded
the time-limit. The ~Minister requires
about twenty minutes for his reply.

Shri Abid Ali: I am also aware of the
hazardous nature of the work which the
miners have to do. It is popularly said
that when a pilot or a miner leaves his
home, he does not say good day to his
relations, but he says good-bye to them.
If he comes back, it is an accident, and
of course, his people are happy. Keep-
ing that in view, and keeping also the
economic condition of the country inm
view, we are doing all that is possible
not only for the miners but also for the
workers in other industries.

But I was very much surprised when
I heard the hon. Members opposite quot-
ing certain figures. I do not know where-
from they have got these statistics. On
a previous occasion, the hon. Member,
Shri T. B. Vittal Rao, had said some-
thing about accidents in the mines of
Russia. 1 could not find any reference
to them in any book. I wrote to my
hon. friend requesting him to let me
know the source from where he obtain-
ed those figures. I sent him a reminder
also, but he was not good enough to
oblige me.

Shri T. B. Vittal Rao: I told you.

Shri Abid Ali: It is easy to make a
statement on the basis of some figures
which have no foundation from any re-
liable source. My hon. friends opposite
have still got that habit, and they go
on persisting in that.
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[Shri Abid Ali]

‘As regards accidents in mines, the
hon. Member from Bengal had quoted
some figures. I compared them with the
figures that I have got, and I was really
astonished. The figures that 1 have here
—they are published from time to time
—show that there has been a little 1n-
crease in earlier years; but that increase
was because the mines in the former
Indian States had been amalgamated and
brought under the Indian Mines Act.
Formerly, the Indian Mines Act was not
applicable to them. But subsequently,
there has been a consistent decrease in
the number of accidents in mines. Of
course, in 1954, there was a little 1n-
crease because of the accident in the
Newton Chikli colliery. But in 1955, in
spite of the big accident in Amlabad,
the figure has gone down to 0-66.

Shri T. B. Vittal Rao : Is that figure
in respect of coal mines?

Shri Abid Ali: Yes. I am reading
from a statement showing accidents re-
lating to mines. I am saying, mines gene-
rally.

Shri T. B. Vittal Rao : Not coal mines,
but all mines put together.

Shri Abid Ali: When 1 compare this
figure with that in other countries, this
is what I find. Of course, so far as the
Russian figures are concerned, the hon.
Member has been quoting them, but I
could not put my hand on the figures
from that country. But so far as the
other countries are concerned,—I have
given the information on many previous
occasions—I find that we compare very
favourably with even the most advanced
countries. In Germany, the figure is 1-35,
in Australia 1:09, and in USA 1-46,
and in the Union of South Africa 1:56.
When 1 compare our figures with the
figures of these countries in respect of
accidents, I am happy to find that our
figure is small. 1 shall be happier still
if there is no accident at all. But as I
have said previously also, we are trying
our best to minimise the number of acci-
dents and their severity. To say that
accidents will be completely stopped in
the mines is impossible. Just as long as
there are automobiles in the streets, and
people walk, and there are cyclists, ac-
cidents are bound to take place, simi-
larly so long as mines are there, acci-
dents are bound to take place. Only we
have to make efforts to minimise their
severity and their number.
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Shri T. B. Vittal Rao had said that
we have done nothing with regard to
the reports which were submitted to us
following the two accidents. 1 do not
know on what basis he has made this
statement. Substantial work has been
done. More staff have been engaged, and

special enquiries have been conducted,

and some actions also have been taken.
But untortunately, even Members of
Parliament, not only from this side but
from every side of the House, the mo-
ment an action is taken against any
employee or an officer belonging to any
cadre of government service, come for-
ward and say, please do mot be so
harsh. If no action is taken, then there
is complaint. I would request hon. Mem-
bers to believe that we also do go very
much deep into the facts concerning this
matter, and whatever is done is done
with honest intentions and in the in-
terests of the workers who are engaged
in these operations, and therefore, let
not any Member be enthusiastic enough
to support anyone without knowing what
the facts of the case are, and thus try
to influence us by saying that the action
which has been taken is wrong.

As regards over-time payment in other
countries, hon. Members have made cer-
tain statements. But I find that nearer
home, in Pakistan, the miner has to
work for 10 hours per day, and even
in Russia I find that the miners have
to work for eight hours.

An Hon. Member : No, no.

Shri Abid Ali: Yes. So far as over-
time payment figures are concerned,
these also compare very favourably. In
USA, it is 50 per cent. of the normal
wage, in UK it is 25 per cent. for the
first two hours, in USSR it is 50 per cent.
for the first two hours and in India, we
pay to underground miners 100 per cent.
extra overtime, that is, double.

Shri H. N. Mukerjee said that Gov-
ernment should prove that they are go-
ing towards® the goal of socialistic pat-
tern of society by accepting this sug-
gestion.

Shri T. B. Vittal Rao : Not socialistic.
but socialist.

Shri Abid Ali: If this much done by
us will convince him that certainly we
are going towards socialism, then I am
sure he would be happy.
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So far as the difference in overtime
payment as between underground wor-
kers and those working on the surface
is concerned, we ourselves have been
thinking of making these labour laws
uniform for the workers in various in-
dustries and sections of them. About the
difference between fortnight’s holiday or
leave with pay, and the provision about
one week, we want to remove that also.
We have made a statement about this
several times during question hour.
Wherever shorter holidays are given, we
want to bring them up to the standard
laid down in the Faftories Act. As re-
gards the disability regarding workers
becoming entitled to leave, if the num-
ber of days of presence is not sufficient,
so far as mines are concerned, we want
to reduce it also to the standard laid
down in the Factories Act.

But as far as illegal strike is concern-
ed, I cannot accept the suggestion made,
because the workers should not go on
illegal strike. They should not go on
strike, except if it becomes absolutely
necessary for them to do so, we except
them to keep that right in their pocket
tor the time being, but they should not
go on illegal strike. So far as that
deficiency is concerned, I am afraid I
may not be able to help.

So far as wages are concerned, it was
said that there was no increase. During
the budget discussion, I had quoted
figures, and I hope hon. Members who
were present then—Shri T. B. Vittal Rao
was not present then—must have been
convinced, that wages ' have increased
not from Re. 1 to Rs. 2, but the actual
wage in terms of the increase in the cost
of foodstuffs, cloth etc. has increased.
The award which has been delivered by
the Tribunal is being printed and it will
be out within ten days. I am certain
that miners will be very much happy
that they have got a substantial increase
in the wages.

One hon. Member referred to the care
of the workers. I may submit that we
have already inspectorate so far as the
health of the workers is concerned. It
is for the prevention of industrial
diseases in mines, which in most cases
are connected with the nature of work,
with the lay-out and equipment of
mines. The object is to promote the
general health of workers by improving
the environment, to conduct research
and investigation in occupational diseases
with a view to preventing their incidence
and to enforce legislation affecting the
4131 Lok Sabha
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mines. So an inspector

tion of medical inspector has been ap-
pointed for the mines. He has already
started work. Many more inspectors are
being appointed. We ourselves are suffi-
ciently alert so far as this matter is
concerned. They should have potable
water supply. It is not that any obliga-
tion is being done to them, but it is our
duty; we should do it, and we are doing
it. It is not that we have got a magic
stick with the help of which something
can be done immediately. But I am sure
friends who are honestly in touch with
what is happening will be convinced that
all that is possible under given circum-
stances is being done.

health and efficiency of workers in
designa-

1 have explained the position as it is
and I expect that hon. Members oppo-
site, when they deal with these subjects,
should be nearer the reality. Of course,
it is, I should say, their duty also to
criticise, but that criticism should re-
main within reasonable limits and should
not be far away from facts. Our miners,
1 am sure, will be substantially benefited
so far as the award is concerned.

So far as these small disabilities are
concerned, we want to bring these mine
workers also in line with other workers.
I am sure that will satisfy the hon.
Member. So far as the suggestion regard-
ing one month is concerned, that is not
acceptable, because there will be a sub-
stantial difference between the factory
workers and miners. Those who are in
clerical and other sections are paid
monthly and they will continue getting
one month’s paid leave for every year.
We are not touching that. Those who
are working on the weeks basis will get
the benefit on the same basis as pro-
vided in the Factories Act.

With these words I oppose the Bill, as
it stands, and if the hon. Member is not
prepared to withdraw it, I will request
the House to reject it.

Dr. Jaisoorya: On a point of infor-
mation. The Deputy Minister said that
health inspectors were appointed. Are
these health inspectors conducting
periodic mass radiograhpy?

Shri Abid Ali: T have mentioned the
functions of the medical inspector .and
his department. They will be doing that.
Of course, so far as silicosis and other
things are concerned, they are being at-
tended to.
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Dr. Jaisoorya: At present, nothing is
being conducted. -

Shri Abid Ali: So far as coal is con-
cerned, that is being attended to. We
bave a regular department. There is no
silicosis in coal mines, as the hon. Mem-
ber knows.

Dr. Jaisoorya : Anthracosis also.

Shri Abid Ali: It is in gold and mica
mines.

Dr. Jaisoorya : Silicosis is there.

Shri T. B. Vittal Rao: I am very
glad that at least now I have got an
opportunity to reply to the Minister.

It is a fact that I quoted from one of
my articles about some figures about the
Soviet Union. They were given to me
by the Chairman of the Soviet Miners’
Trade Union. 1 could not get at any
publication and I informed the Minister
accordingly.

About the conditions referred to in
mines in Bihar, I would only make a
passing reference. If Shri Asoka Mehta
had been here, he would have borne
me out. He was prevented from enter-
ing a mine for four hours by the goon-
das, by the police and all those people.

Shri Abid Ali: On a point of order.
I would like to know how this is rele-
vant—the reference to goondas and
others. The proposition here is about
leave, overtime payment and so on. Of
course, I am not afraid of goondas. 1
can face them. But all this is irrelevant.
(Interruptions.)

Shri Kamath : Goondas are every-
where.

Shri Abid AH: That I know.

Mr. Chairman : This is a reply by the
Mover. The hon. Minister has not men-
tioned anything about goondas. So why
does the hon. Member refer to all these
things? Let him please reply shortly to
the points.

Shri T. B. Vittal Rao: Shri Asoka
Mehta has told us that the conditions
obtaining in these mines are barbarous.

Then again, he quoted the figures for
America and Germany. It is very easy
to quote figures. The accident rate is
given for a thousand workers. Even if
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the B States have come under the Mines
Act from Ist July, 1952, the accident
rate will be for thousand workers em-
ployed. There cannot be any decrease.
It has been increasing. I am quoting the
I.L.O. figures. In the United States of
America where the production is 458
millions tons per year, that is 12 times
more than what we produce, the num-
ber of miners killed is 547, whereas
here, the annual number works out to
330. I can prove these figures. If the
hon. Minister was sincere enough, he
could have given the figures of number
of workers killed per million tons. That
would have been correct.

Shri Abid Ali: Let him quote it: that
report is with me here.

Shri T. B. Vittal Rao : I said that no
action has been taken about the recom-
mendations of the Court of Enquiry. The
appointment of a high-power commis-
sion has been recommended by the
courts of enquiry to go into the safety
measures in the mines. In the United
Kingdom, this is being done once every
5 years. Here, # has never been done
even once though we have been work-
ing our gold and coal mines for 60 to
70 years. The reports were submitted 10
months ago. Let us be frank; the hon.
Minister asked me to be near the reality.
I ask the hon. Minister to be near the
reality. (Interruption.)

There was a Court of Enquiry ap-
pointed to go into the accident at
Sawang colliery, a Government colliery.
The Chief Mining Engineer, in collu-
sion with the Chief Inspector of Mines,
delayed the prosecution with the result
that the case was dismissed as being
barred by limitation of time.

Shri Abid Ali : Which colliery?

Shri T. B. Vittal Rao: The Sawang
colliery where Bhattacharya and the
other man were held responsible for the
accident, for killing 11 people.

Shri Abid AH : Then, what happened?
Shri T. B. Vittal Rao : Nothing.

Shri Abid AHM: I am glad. (Interrup-
tion.) 1 wanted to know whether he
knows what is being done.

Mr. Chairman: This is not the time:
to bring in new matters.
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Shri T. B. Vittal Rao : Eleven persons
were killed and the manager was held
responsible by the Court of Enquiry in
which there was a Con, M.L.A. The
prosecution was deliberately delayed by
the Chief Inspector of Mines and the
case was dismissed.

What I demand is this. There has been
an increase in the productivity of the
labour; there has been an increase in the
production of national wealth; but, there
has not been a corresponding increase
in the wages, nor even in the amenities
of the workers. When we come and ask

Shri Abid Al : Wait for 10 days; you
will get plenty.

Shri T. B. Vittal Rao: Even for the
small increase recommended by the Tri-
bunal, they have appointed a committee
to (g}c‘) into the cost structure and report.
If they are going to get anything, it is
at. the cost of the consumers and the
employer’s profit will remain. This is the
sort of socialist pattern of society that
our Government 1is going to build.

Mr. Chabrman: The question is:

“That the Bill further to amend
the Mines Act, 1952, be taken into
consideration.”

The mofion was negatived.

Mr. Chairman : The next item stands
in the name of Shri V. P. Nayar; he is
absent. So, we take up the next item.

INDIAN ADOPTION OF CHILDREN
BILL

Shrimati  Jayashri
ban) : 1 beg to move:

“That the Bill to provide an adop-
tion procedure to safeguard the in-
terests of adopted children and the
rights of their natural and adoptive
parents, be taken into considera-
tion.”

Last year, there was a news jtem in
the Statesman, Cradle saves babies from
dustbin. The news said that six years
ago a new-born baby was found in a
dustbin in New Delhi, a fittle girl, a
pretty baby but only barely alive. She
was rushed to a hospital and wilfing
purses oleaned her of the filth of the

(Bombay-Subur-
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dustbin and she was given expert medi-
cal attention. The baby lived and was
later quictly adopted by a well-to-do
couple, who had no children. She is
pow in foreign country where her
parents are posted.

We all know that there are so many
institutions where -such unwanted child-
ren are sent. In some of the juvenile
courts also, 1 know that many destitute
children are brought before the courts.
It is a difficult question where to send
these children. We have not got enough
homes and even if we have got homes,
the best thing that a child should have
is the love of the parents. That is the
most natural thing.

At present, I know that in our Hindu
law there is adoption procedure. But,
there, the object of adoption is two fold,
spiritual and secular. The spiritual as-
pect consists in offering ablutions by the
adopted son to the adopter and his an-
cestors, while the other aims at perpe-
tuation of the family. In my Statement
of Objects and Reasons, I have said that
there is what they call at present the
Dattakavidhan. That does not fulfil the
present needs of a Welfare State. We
should have such legal procedure which
will safeguard the interests of the adopt-
ed child as well as the pareats, natural
as well as adoptive. In the Hindu law,
only the husband has the right, and if
the widow wants to inherit, she must
have had the previous consent of her
husband. So, the right is not allowed to
a woman to adopt. In the Hindu law,
only male children are adopted and girls
are not adopted. In the Hindu law, they
can adopt children of their mearest kith
and kin and pot of any other community.
The Hindu law prevents adoption to
parents if they have any children. But ac-
cording to my view, even if adoptive

nts have children, if they want to
have a child, they can adopt. In Hindu
law the widow adopts the child some-
times much older than herself. It is from
the point of view of giving them the
hereditary line. But according to this
law, 1 have given more emphasis to the
humanitarian point of view. If the
parents want to adopt children because
they have no children or they feel
sympathy for the child who is home-
less, who is parentless or who is neg-
lected, they can do so. At present, as 1
stated, such children come before so
many juvenile courts. Through the Indian
Council of Child Welfare, I had
requested the Director of the Children’s
Bureau to get the opinion of magistrates





